e o=~ = -_—
-
L © Affidavin w e Fi ctitshell by (He canaidate alongwith Numination Paper

fil"':”

Before the Retvry
For clect: 3 TR LFG]ISLJ"ITW:

AREIERY fouse

' BIRENDRA 31Nfaﬂ.r gupk: r/uike of, LATE Y VG ESHW ER SINGH

Meed. 58
=lection, do hereby solem

| snke out whichever {5 nom :Erﬁhr.ahle

i1y | e oa candidasie set Iu
Independent candidate,

1l affirm and state on cath a5 under:-

ATIYA TANTA PARTY

(1) Details of PAN and statos afﬁllng of Income tax return

From.2.34, WAZIRGAN @.....Constituency(Name of tie Comsiit s

L years, FL‘BIJ\. W ;1-!31} P'l-! MNAR. P‘.ﬁ ATRI. {I%qu’[.‘ﬂ Eﬂt.ﬂ dddressy, o camdidobd ai n alirve

- narng of the pelitical pan.y j o am contesting o al

S No, [ Names - ~ | Permanent l The financial year for | Total income
Account Mumber | which the last shown In Income
(PAN) Income-tax return has I'&x Return { in
| been filed % !
e BICPS 95920 | 2010-201) (F: mi i’inmg%@#:
& Spouse- . MIL H!‘A - EL
. Dependent | MNIL Hfﬂ _
4. D pendent 2 MNIL N/A
5. Dependent 3 ......... HIL NTA J

I

(3) The following case(s) i/ are pending against me in which cognizance has been taken by the court:-

['SI, | Offence Description |

{ No. o el . S

|(2) | The details of cases where the court has taken | 74| 24T Z8¢ 408 1.P.C l
copnizance, Sections of the Act and description F =

of the offence for which cognizance taken : (EXTOoRETION CRIMIMNAL BREACH ﬂ'rm

= |

{b) | Name of the court, Case No. and Date of order | TV GAY A | ATRT'-P‘-,SCHSEHU ggf_gg '

taking cognizance : 53'ﬂ4'2ﬂ5,-._._ g ———"'!.

(v | Details of Appeal (s) / Applicationds) for revision -

(if any) filed against the above order(s) | MIL . __|

4. Cases in which I have been convicted by a court ui‘ lnw{nther those rererml 1w in Form 26):

I[u} i The details of cases, Sections of the E . |
3 Act and description of the offence for MNIL

i l which convicted ;
({h) | Name of the Courtis), Case No.and | ) A
|

_Lﬂa.t-:lsj of urder(s),




El

Pumishome L mpase

P R =y S,

i
s o e -

MNIL

pap Thut ©give hedern bebow the detuils of o e assets (movabbe and ioomovable e of mysels,

ww spouse and all dependents:

A, Detaily of movable assers :

(Mrte: .

I Assets in joint name indicating the extent of joint ownership will slso have to be given

2 In case of de
Mame of Bar

ipInvestment, the details including Serial Mumber, Amount, Date of Deposit. the Scheme
Institttion and Branch are 1o be given

i. Walue of Bonds/Share/Debenturas as per the current market value in Stock Exchunge in respeet @ ¢ fiswed
companies #nd as per books in case of non- lisied companies should be given

1. Dependent’, here means a person, substantially dependent on the income of the candidate.

5. Dewils including mmount is 1o be given separately in respect of each investment)

(S| Description — «
| M, | . -

Sell

i }:“:ﬁmﬁuﬁnn& . BEe-1|

Spouse

Dependent-1

‘Dependent-2 | Dependent-3 |

Re: AT510=00f Ri~ 11500 =

MIL

MIL

{ii) | Details of Deposits in Bank
accounts (FDORs, Term Deposits
and all other types of Deposits

| including saving sccounts), €. B-T
Deposits with Financial MANPYR £
. Instititions, Non Banking pe, )

Vi
amaount in each such de M;'n

Detasls of investment in Borwds
Debentures/shares and units in
companies/Mutunl Funds and

[ others and the amount.

riit)

Afe20023019004
£ 10BD=00

H

HIL

ML

MNIL

1!

HIL

MIL

1

NIL

MIL

NIL

NIL

(v} | Details of investment in NS5,
Postal Savings, [nsurance Policies
and investment in any Financial

| Imstrument in Post office or

| Imsurance Company and the
amount

NIL

NIL

NIL

[{v1 | Personal loans/advance given 1
& any person or entity  including
| tirm, Company, Trust elc. and

| other receivables from debtors

I_ { and the T
g QWWWW
| Yachts/Shi Make,

5
| Registration ™ red,
 Purchace-snd AT} Ok :002

NMOT
APDLIARBLE

MIL

MIL

=L

{vif| Jewelry, bullion and valuable

thing {give details of weight and

MOLD 2006M

; * I RS: 560000
| value) PERSENDL WEARING - |- 0 600000 srwm-snoﬁ

-

ML

R 23000=00
2




T A~y other assets such 5 value of | NP BORE-31§ U Ssd WL MIL
‘a‘ “lnims/interest Rig4000-|RIFLE ﬂHE%} H“" _fil______ s i # AT
| ! lis, I(_:rnu ass Total value Ra: m:H-Eﬂ <00 SHEEDE—E ML WIL ) MHIL |
1. (retails of Immovable assets: i =
(Mete: 1. Properties in joint ownership indicating the cxtent of joint ownership v-ill also have to be indicat
2 Each land ar building or apariment should be mentioned separacely in this format.)
5. | Deseription Self Spouse | Dependent-1 | Dependent-2 Illn-penc'llul—& :
No
, —
() T |[ATFPEPURA PuNAR |
Location(s) s ATRI NIL | ATR) NIL | HNIL
| Survey number(s) DIST- (hAYA 1AYA 0 N
|y i messarementin 199 ACRE | NIL | 04,ACRE| MIL | e
“Whether inherited property
[ Yes or NOY) Y ES HIL YES L MIL
Date of purchase in case of self NOT NDT I ML
acquired property APPLIARLE FHL APPLIABLE K
Cuost of Land (in case of MOT HOT M
hase)at the time of MIL MIL L
ﬂmm APPLIABLE APPLIABLE
Any lnvestment on the land by HOT HOT
| way of development, HIL NIL MIL
| Stsrustloap: APPLIABLE APBLIABLE
i C ~ .
iﬁpﬂmmﬂ: urrent marke! Rs: 44000004 NTL  [R&:Gooooosed  MIL HIL
o Location(s) MIL NIL NIL NIL NIL |
Survey number(s) |
Are;{}'rou!mtmﬂmmtin MIL NIL NIL ML HiL ,
sq. fi. .
Whether inberited property ML HIL NIL
(Yes or NO) NIL MIL :
[ Date of purchase in case of self NIL MIL HNIL MIL ML
acquired property
Cost of Land (in case of L MIL
purchase) at the time of NIL NIL MIL al
purchase
Any Investment on the land by HIL
way of developrment, NIL HIL NIL R
| construction etc. - —
m::pmmmaltﬂu-mmma:k:t NIL MIL MIL NIL| MIL
walue i ot
| (iii) | Comme B
s {including apartments} NIL NIL MNIL NIL MIL
| i -L.ocationds) " i
| -Survey number(s) cpkiin =
[ Banilt up Area (Tatal ML MIL ~IL MIL | ML
__ | measurement insq, ) e




| ¥ wiher inheried property

S R N ——
{* = o NOJ NIL N[.L ML ML | ML '
i Ii-u--.rI!' purchase in case of ~oif Jii Nl m f
m:u:l propery o I NIL L HIL__ M_I_L = 1|“ _r_.-I_I_E__!___ H_”_ .
11.fpr1|pcrt {in case of
| p'mham]auhe}nrn:hl'u NIL MIL ML e | i ‘
| prehase | |
i Ay Investment on the | T . | i
puperty by way of NIL MIL MIL 1 ML NIL |
i iw=lugmz?5 :umu‘uumn el g : |
j v pproxumate Current marker
: lem MIL I‘jll..__ | MIL 4 ML _E_T_IL_ :
(v} | Residential Buildings (including ATIRD. By HAR T i |
| |L;,l:'l|;‘l.n1:::-:£h.:- PS- ATR ML MNIL ML ML
call 5
; - Survey number(s) : PUT- G1AYA o |
;&m;?mﬂmmum"“n .I‘U,D"{'l"TF- MIL NIL ML HNIL !
H Built up Area (Total . T
e o 08.DICIMEL NIL ML MIL NIL |
Whether inherited property
I it YES NIL NIL NIL NIL |
Date of purchase in case of self NMOT M
I I-E‘Elhin:‘d property appriapty Mt : 1_ HYE s |
! Cost of propeny (in case of rOT .
| purchase) at the time of MNIL NIL NIL HiL
| | purchase i APPLIABLE
! Ay Investment on the land by T
' way of development, i NIL NiL NIL ML
! construction ete. APPLIABLE
[ A imate C I mark
i vaﬁummc urrent market R Sﬂﬂﬂﬂu:ﬂh MIL MIL HIlL MIL
| v) | Others (such as interest in NIL NIL MIL MIL HIL
-l-ﬁ;vi} Tmlol':'ré_‘umll Market NIL |
i__ Yalue of (§) to (v) above F‘:djmmﬂ NIL Fi'- 606000-2% NIL k |

i) 1give herein below the details of liabilities’ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

I's.
i No.

Dmnpﬁgn

Selr

Spouse(s)

| Dependent-1

m T Laan or duu I:; Bnlu'anncml

In

|'Name of Bank or Fl DHF

Ng[um of loan Bﬂ Rﬂpﬂ MHH
| Loan or dies o any

| individuals/ Entity other than

i mentioned in (I] nbove.

| Name(s)
Atrount aulstand:hg

| Mature of loan

§= 24¢955241

18- A4=4584 3900

NIL

Dependent-2 | Dependent-3 |

MIL

Il NIL

|-R3s
| Amaunt outstanding BANK t”-HJ
FECT
i

NIL

HIL NIL




| [y diber tabiliy

B |

| N NIL NIL | NIL NIL |
Gerand totul of hiabilities F-EEEBB-“&I ML ML _ NIL NIL |’
(i) | Govet yment Dues; PER $0MA L ' |
Dues to departments dealing LOAN! MIL ML i MIL HIL
with governmept  FOURWH ELE . [ |
2 m“"'@“ﬁﬂ..ﬂfﬂﬁ#&:"ﬁ”““ =08 i ' E
Dues to departments dealing ! ! ‘ | ML
with supply of water MIL MNIL ML | MIL
Dues to departments dealing = T
with supply of electricity ML MIL HIL NIL NIL
Dues to departmants dealin )
with supply of . MIL ML MIL MIL MIL
_telephonesimobiles
Dues to departments dealing
\-limgnw.rnmenttmnspur; ML MIL ML NHIiL NIL
(including aircrafts and
|| belicopters) -
[ncome Tax Dues NIL NIL NIL NIL HiL
Wealth Tax Dues NIL MNIL NIL MIL MIL |
Service Tax Dues MIL MIL ML MIL MIL
Municipal /Property Tax Dues ML MIL CNIL NIL NIL |
Sales Tax Dues NIL HMIL ML ML SIL
| Any other dues NIL ML MIL NIL MIL
|| Grand total of all Govt. dues R 1492 06000 MIL HIL HiL ML

(7) Details of profession or Elzl:l.lpll'll]tl.:

(8} My educational qualification is as under;

(Give details of highest School / University educat
{Mame of the School /Callege/ University and the

& Self..... M. L
b. Spouse . HOUSE NTFE

NAME OFCOLLEGIE AM- COLLE GE GAYA
B'A, MAGADH UNIVERSITY BoDHGAYA- 1994

ton with full form of the certificate/ diploma/ degree course)
year in which the course was completed. )

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Mame of the candidate

Sh/Smtfum- pioEM DRA SINGH

3. | Full postal address ATHPO- PUNAR P-S-ATR| DIST-GiAYA
EN 1 :::btrand MName of the constituency and ?34’ Wﬁ:t_{RG'iﬂ M ﬁ] ; BIHAR

w

Name of the Political party which set up the
candidata (otherwise : wrile *Indepandent')

BHARATIVA TANATA PARTY

4. | {a) Number of cascs in which conviction erder

passed (other than those referred to in Form 26)

NOT APPLIABLE |




==

) € Teattl number o ‘.'I.'I]diJIL coacy where the [ ~ I}M E
1 emart (51 have takes cognizar |

TP"' .:'I_f_ E[RE M DEHSIH’[‘I‘ H lﬂ;cpj:‘. q;, fowr 'wllu.h ligst Rk T-l- -“I"‘l oicsmnne e o ; '
L.l | Iicuem |_I.'§_R1..IIJH'I [iled 42€97 508 !
" Tejcadidsie T T agio-20n ( E’ ﬁ 2 o Richl PULE
[ (b Spomse: T INOTAPPLIABLE ~NOT APPLIABLE THeon)
{e) Dependents ~ I'NoT APPL{ ABLE [NOTAPPLIABLE | :
L6, - [?Etlﬂlg of Assels and Liabilities in rupees
- Description | Self | Spouse | Dependent-l | Dependent-il | Dependent-1 | _}
} Moveable i
|..1_.s_;____ | Asset (Total value) * *444‘45{1! mgﬂ_ NIL __H_'L__ b lf”L . l
E 1 |
L ,a:::::mm ts ﬂﬂnnnn-w HNIL Eﬂﬂﬁna-n ML MIL
" {i) | Purchase Price and =Ty o — iy
| Developmenm Costof | N[A | N[A| NJA N(A Nia |
Immovable Property
(Total Value) | _f b
(i) | Approximate Cumrent NOT MOT NOT MOT NOT
Market Price of ;
B Asset (Total Value) APPLIABLE| APPLIABLE APPLIABLE APPLIABLE | APPLIABLE |
E? Liabilities LE &1 TAIVE ==
(i} Government ALsEM BLY
: dues (Totl)DEC- Il fae: 49200000 NIL| NIL MIL NIL |
| (ii) Loans from Bank,
Financial Institutions and ML ML ML e 1
others (Total)  DEei] [R4: 05 | B
E. | Highest educational qualification: =
HﬂH EoF COLLEGE. AM COLLEGE,(hAYA
MAGADH UNIY DHGAyA- 199
[GI\"e d&m]s nfGS.nL:hle.f Umvinngsdsulc ion UE'I!I‘I ﬁﬂ?}nrrﬂfm g::rtiﬁcalc.l" diploma’ degree
course) (MName of the School /Colleges University and the year in which the course was completed ) |

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my  knowledge and belicf, no pant of it Is false and nothing material has been concealed there from, | funther
dechars that
ia} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
ihi L oy spouse, or my-d.cpcndcms do ot have any asset or liability, other than those mentioned in ftems 5 and 6
v,

L] E . -
Verifledat... ... '!M ....... this I]H:é-ﬁdny | \ -‘?— _________________ 201)...
N
. AL (L & i
Q?D ¥ Ealemmly .Illf'nﬂ..‘@!d.-r I'S?kzL aa /\ -
wiha is identifed B ;..,d
— | have gatistied myacl! .ﬁ-'-h &Wﬁ f1-1r
£ " ihe deponent that be understands e DEP[}h{N
t meﬂww -
been read nver & sxplained to himg NPT
-ahu h ack s to be corract TIM L—gﬂ;ﬂ"‘f“""wﬁ
"11 211 |G L o o Tt

"'“‘”::- poumorpimne ] s e sateley <




Mate: 1 Affidavit snnuld be fled Inest by .00 PM on the last date of £

ﬁng fagminations.
= Afidavit suould be sworn before an Lath Commissioner or Mugistrate of the First Class ar hefore 4 Notan
Publiz

1 Al columns should be filled up and 1o column to be ke blank. IF there is no information i furriisle o nespodt ol
any item, either “Nil" or “Not aplicable”, s the case may be, should be mentioned
4 The affidavit should be sither twped or wrimen legibly and nigarhy
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